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MR. DEPUT Y CHAIRMAN:   This is only 
a correctic n   of the  statement. 

SHRI SUNDAR SINGH BHANDARI: It 
means something. It is not so simple. 

MR. DEPUTY CHAIRMAN: Why ? 

DR. BHAI MAHAVIR (Delhi): Sit, the 
whole th.ii \ is rather fishy. We have been told 
that Sarai Patel res'gned his, job when he \ as 
transferred to sonic place in India. Now we are 
being told that he was relieved f 'tis charge. 
Now, did he resign or wa i e relieved of bis 
charge on receipt of an complaint? Now, there 
is a mix-up of things. We would like to have 
some clear '. a of what happ actually. 

SHRI   AR UN     ARORA (Uttar 
Pradesh)  :   S r,   this clarification   has led to 
further co iplicatton. 

MR. DEPl TY CHAIRMAN:   This is not a 
clarifica ion; it is only a correction. 

SHRI ARJUN ARORA: This correc-tion 
has led to further complication. Sir, Mr. Patel 
disappeared before. According to this 
correction, he was relieved of the post as 
Manager. So it requires further clarification or 
further corrections of the statement made to-
day. How could he disappear before he was 
relieved and if he 1 ad disappeared, how was it 
that he was relieved? The whole case is very ! 
and th;: Government by making inaccu 
statements is making itself a little suspec:. 

SHRI SUNDAR SlNGH BHANDARI: 
That is a deliberate protection they want to 
give. 

MR. DEPUTY CHAIRMAN: All right. 
There is no explanation needed. Onlv some 
wrong information was given and that 
information has been corrected now. 

SHRI K. R. GANESH : I have some facts 
here. Mr. Sarai Patel resigned and it was 
accepted on the 25th and he was relieved on 
the 31st. of March. He disappeared on.lv after 
he was relieved of his duties ou 31st March. If 
a further clarification is neeessary, '.hat will be 
brought ire the House. 

PAPERS LAID ON THE TABLE 

ORDINANCES     PROMULGATED BY THE 
GOVERNOR   OF KERALA   ON   THE 26TH 

APRH,,  1970. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): I beg io lay on tie Table under 
sub-clause <a) of clause (2) of article   213   of 
the Constitution read with 
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[Shri K. R. Ganesh] sub-clause (iiij of 
clause (c) of the Presidents Proclamxtion 
fG.S. R. No. na4) dated the 4th August ,97c, a 
copy each of the following Ordinances, 
promulgated by the Governor of Kerala on the 
26th April, 1970; 

h) The Agricultural Income-Tax 
'Amendment) Ordinance, 1070 (So 6 of 
1970). 

(il) The  Keraia Surcharge on Taxes 
Amendment)       Ordinance, ,070 

(No. 7 of 1970). ' J/ 
[Placed in Library. See No. LT-4i5«/70 

for (i), and(ii)] 
ANNUAL REPORT AND   ACCOUNTS (1968-69) 

OF    THE      MINERALS AND  METALS 
CORPORATION OF  INDIA LIMITED 

AND OTHER RELATED PAPERS 

 
[Placed in Libraiy.  See No. LT-4158/70 

for (1) and (ii)]. ° 
CERTIFIED ACCOUNTS (1968-69) OF THE 1 

EXTILE COMMITTEE AND RELATED PAPERS 

THE   INDIAN   ADMINISTRATIVE   SERVICES TAY)   
ELEVENTH AMENDMENT RULES,1970 

 
 THE DEPUTY  MINISTER IN THE 

MINISTRY OF HOME AFFAIRS (SHRI K. S. 
RAMASWAMY):   Sir, I   beg   to 

lay on the Table, under subjection (2) of 
section 3 of the All India Services Act, 1951, a 
copy of the Ministiy of Home Affairs 
Notification G. S. R. No. 1164, dated the 31st 
July, 1970 (in English and Hindi) publishing 
the Indian Administrative Services (Pay) 
Eleventh Amendment Rules. 1970, together 
with an Explanatory Memorandum thereon. 
[Placed in Library See No. LT-4156/70] 

THE   KERALA   AGRICULTURAL WORKER S-
PAYMENT OF    PRESCRIBED  WAGES AND 

SETTLEMENT     OF        AGRICULTURAL 
DISPUTES     ORDINANCE, 1970. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR, EMPLOYMENT      
AND      REHABILITATION 
(SHRI BISHWA NATH ROY): I beg 
to lay on the Table, under sub-clause 
(a) of clause (2) of article 213 of the 
Constitution read with sub-clause (iii) 
of clause fc) of thr President's Proclama 
tion (G.S.R. No. 1184) dated the 4th 
August, 1970. 3 copy (in English and 
Hindi) of the Keraia Agricultural 
Workers'     Paymcn d Wages 
and Settlement of Agricultural Disputes 
Ordinance, 1970 (No. 5 of 1970), promul-
gated by the Governor ol' Kerala Ofl the 25th 
April, 1970. [Placed in Library. See No. LT-
4140/70]. 

MR. DEPUTY CHAIRMAN: Mr. Mandal. 

REFERENCE TO ALLEGED MURDER 
OF  EIGHT S. S. P WORKERS AT 

EKTARA   IN   BIHAR 

 


